IN THE CENTRAL ADMINISPRATIVE TRIBUNAL : HYDERABAD BENCI
' AT HYDERABAD
' 'Y
Koyyada Rsmulu +s Applicant,

Vs

1. The Postmaster General,
Hyderabad Region,Hyderabsd.

2. The Superintendent of Post Offices,
Hanamkonda Postal Division, =
Hanamkonda=~506 001, «+ Respondents

Counsel for the applicant ¢ Mr.S,Ramakrishna Rao
Counsel for the respondents $ Mr.V.Rajeswara Rao,Addl.cGs”,

CORAMsS =

THE HON'BLE SHRI R. RANGARAJAN : MEMBER (ADMN,)




-

CRDER

None for the applicant, Heard Mr.V,Rajeswara

learned counsel for the respondents.

2. The applicant in this CA while working ;¢ EDM

Cherial Mandal in Hanamkonda Postal Division was 1issued

impugned memo Nc, A-S0 dated 22-2-95 §Annexure-I}, Due

Rao,

[, Mustyal,
with the

to

of the Cycle beat allowance the allowance wpich which

wasS earlier in existance en the basis of the foot beat

the recovery of the excesg amount was sought to be recC

as revised

dosnwagdly., Due to the downward reduction of the basic| allowance

ered from

him by order No,A=50 q,eed 22-2-95 (Annexure-I). As per the

impugned order the excess amount was sought to be reccvered from

the date of appointment w,e.f., 16-05-88,

3. This OA is filed to set aside the impugned o

dated22-2-95 (Annexure-I) issued by the Superintendent

fder Ne,A-50

of Post

Of fices, Hanamkonda Pdstal Division, Hanamkenda by ordTring

revision of allovances downward and recovery of excess
effect from 16-05-88 by declaring it §s arbitrary, umw
illegal and frivolous and violative of Article 14 and

;pnstitution and with all consequential benefits,

4, An interim order was passed in this OA dated

suspending the impugned order dated 22-2-95,

pald with
#rranted.

16 of the

4-11-96

5, The applicant in this O" submits that the applicant is

similarly placed as applicant in OA.835/96 and tereby #eaning that

the relief as granted &o the applicart in OA.835/96 ma

to him also,.

6. The learned counsel for the'respondents subm
OA is cogered by the judgement of this Tribunal in OA,

hence similar order may be passed in this OA also.

Y be granted

it that this
B35/96 and

.3




e

'8, The OA is ordered accordingly. Ne costs.

-a-

7. In view of the abcve submission, the followipg

direction is giveni-

The revised allowance for the applicant shalll take

effect from the issue of the impugned order by the Superintencent

/of Post Offices, Hanamkonda, The amount if any recoveregd

retrospectively before the icssue of the impugned order| dated
22«2-95, the same shall be paid back to the appliéant Lithin

three months from the date of receipt of a copy of thip order.

J\,\}\/&}Z’

(R. RANGARAJAN) |
' MEMBER ( ADMN?) /
Dated : The 11th June 1993,
(Dicatedin the Cpen Court) i :
f1 %o

- o e )
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Copy to:

u o

1% The Postmaster Gsneral, Hydsrabad,aagion, Hydsrabad%

2 The Superintendant of Post Offices, Hanémknnda Pastal Oivision,
‘Hanamkonda ' _ . ' :

35 One copy to Mr.S.Ramakrishma Rao, Aduocata,CAT;HydaradeE

4 Ons copy to MrilfJRe jsswara Rao, Add1.CGSC,CAT,Hyderabadé

5% One copy to DJR(A), CAT,Hyderabad,

64 One duplicate copys

¥
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" Disposed of yith- directions,
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No order as\ tgq casts.

YLKR

P ' : | . - | i | 'CMU#*ME?NMN'WQ
o o o ﬁamjﬂESPKTﬂl‘
| S | #veERABAD sENCH |






